IN THE COURT OF SH. VISHAL SINGH, ASJ-03
WEST DISTRICT, TIS HAZARI COURTS: DELHI

State Vs. Sonu

FIR No. 584/2020

PS Paschim Vihar West
U/s. 392/397/34 TPC

18.09.2020
This is an application moved U/s. 439 CrPC on behalf of

applicant / accused Sonu for grant of bail.
Present : Sh. Jitendra Sharma, Ld. Addl. PP for the State.

Sh. Ravi Kant, Ld. Counsel for applicant/accused has
appeared through video conferencing, through video call at the personal
Webex room of the Court.

The video call conference has been conducted on speaker
mode so that Ld. Counsel for applicant/accused is visible and audible to all
the persons present in the court room.

IO SI Rituraj is present and files reply to the bail application.
Reply perused.

Arguments heard on bail from both sides.

The case against the accused is that on 08/06/2020 at around
02:15pm applicant/accused and his associate robbed complainant Deepak
Sharma of his mobile phone at the point of knife. The knife was used by
co-accused Abid in commission of robbery. The accused persons were
apprehended by police official soon after the incident and were identified
by the complainant. The robbed mobile phone and the knife were recovered

from co-accused Abid at the spot. Contd..2
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One button operated knife was recovered from possession of

applicant/accused Sonu at the spot, although it was not used by him 0
commit robbery.

The charge sheet is stated to have been already been filed n
August 2020 and is awaiting committal ~ to Sessions  Court.
Applicant/ accused Sonu has no criminal antecedents.

Considering the facts and circumstances of the case, the bail
application is allowed, subject t0 condition that applicant/accused Sonu
will appear and mark his attendance in PS Paschim Vihar West once every
14 days for next six months. If the accused fails to mark his attendance 10
the police station once every 14 days for next six months, his bail will be
reconsidered and may be cancelled, on the report of concerned SHO. The
applicant/accused s directed not to attempt to contact or fhreaten the
complainant in any mannet.

Applicant/accused Sonu is admitted to bail subject to
furnishing bail bond of Rs.25,000/- with one surety of like amount o the
satisfaction of Ld. MM/Ld. Duty MM.

The bail application is disposed of accordingly.

Copy of this order be given dasti to 10, as prayed for.

Copy of this order be also sent dasti to Ld. Counsel for
applicant/accused through Whatsapp, as prayed for.

(VISHAL SINGH)
ASJ-03, WEST/DELHI
18.09.2020




IN THE COURT oF SH. VISHAL, SINGH, ASj-03
(WEST), T18 HAZART COURTS, DELH]

Bail Applicatiop No. 204¢

State Vg Navneet @ Neety
FIR Np, 640/2020

P Punjap; Bagh
Uls. 356/379/411/385/507/120B/34 IPC

18.09.2020

Present: Sh. Jitender Sharma, 1.d. AddL. PP for the State.

Sh.PK Sharma, [d. Counsel for applicant/accuged.
IO not present.

Let the 10 be summoned for NDOH wit report

regarding specific role of applicant/accused in the commission of

present offence.,

Put up for consideration of paj] application on
21.09.2020.

(VISHAL SINGH)

ASJ-03, WEST/DELHI
18.09.2020
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